IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD |ENCH
AT HYDERABAD,
0.A,NO,542 of 1996,
Between Dateds 28.4,1996,
P.V.Subrahmanyam cos Rpplicant
And

7

1+ The Sub Divisiomal OPficer, Telecommunications,

Jangareddygudem,
2, The_Tslacom District Manager, Eluru.

3., The Chief Genaral Managar, Telascommunication
Bhavan, Hyderabad,

cee Respaondants

, Dogrsanchar

Counsel for thae Applicant : Sri, K.venkatsshwara Rao

Caunsel for the Respondents : Sri. N.R.Do-araj,

CORAM:

Hon'ble Mr¢ R.Rangarajan, Administrat

S9r. CGSC.

ive Member

tﬂntd: . - 02;/"'




-9=
6.A. 542/96. Dt._of Decisien :_26-04-96.
ORDER
X As per Hon'ble Shri R. Rangarajan, Member (Admn.) |

Beard Shri K.Venkateswara Raeo,

learned couns

el for

the ppplicant and Shri N,R.Devaraj, learned counsel fgr the

respandents,

2.
- frem

Mazdoor | /5 01-08-1980 and he was centinued in that cay
t11]1 31-12-1984 with artificial breaks inp ketween. T}

he was net re-engaged. During that peried he was eng#ged as

casual mazdecr de=pPs—stIted~tirat he had put in 810 day

!

3. This OA 1s filed praying fer a direction te

respendents that the applicant is entitled fer re-eng:

as Casual Mazdeor under the centrel of the Telecom Dil

Manager, Eluru in terms of the various instructiens i
the Directer General, Telecemmunications and alse as ]
Lr.Ne.TA/LC/1=2£111, Jdated 21-10-1991 and Lr.Ne.TA/RE)

Cerr., dated 22-2-13%93 issued by the Chief General Ma

- Telecommunicatiens, Hyderabad by helding the action e
respendents in net reJQ}gaging him as illegal, arbitr

vielative of Articles 14 and 16 ef the Censtitutien.

The applicant haé\werked earlier in the dep

and thereby he had gzined seme experience, Hence he

The applicant in this OA was engaged 45 Casy

al
pacity
ereafter

cagual
rs of /service.,

the
hgement
strict
ssued by
ber the
/20-2/Rlgs/

hager,

£ the

ary and

artment

has te

be creferred in preference te the freshers frem the e%en market.

D
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But his leng absence from 01-01-1985 Lannet be condoned.

In the cirCUmsténces, the fellewing directien is givens-

The applicant sheuld be re-encaged if there|is
work in preference te freshers from epen market in fugure
vacancies ip thé same Unit from which he was retrenchgd last.
If in pursuance @f this erder, the applicant is geing|te be

re-engaged., n@né of the Casual Labourars, whe are already in
C;dyyat/ service will be retrenched.

5. The CA is erdered accerdingly at the admissien stage

itself, Noc gests.

(R. Rangarajan)
Member (Admn.,}

b i

Dictated in Cpen Ceurt) 4

’ pated 1 The 26th_april_1996. ?}%ﬁ/ﬁ—r -
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7. One Spare copy.

L L
E

Copy to:~

1¢ The Sub Divisional OPPicer, Talscommunications, J%ngareddygudan-
2, The Telecom Oistrict Manager, Eluru,

3, - The Chisf Gensral Mamager, Tslecemmunication, Dogrsanchar
ghayan, Hyderabad. ' - : :

4, One copy to Sri. Ke"enkateshwara Raa, advadata; GAT, Hyd. "’

5. One copy to Sri. NeRiDevaraj, Sre CGSC, CAT, Hyd}

6., Ona copy to Library, CAT, Hyd.
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TYRED By : CHECQ;D BY

-COMPARED BY" APPROVED BY

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH HYDERA BAD

A

THE HON'BLE SHRI R.RANGARAJAN : mgA)

- rd
-~ i

i/
.
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bA'TED': 95/9/4( | | .

. v \_-—-_ .
- ORBERYIUDGEMENT

o MANBIRIE/C.A oL

N

B.A.NO. ‘ g‘éfl/q'( '

ADNI]TED AND INTERIM DIREC%IDNS ISSUED
ALLOJED

DISPOSZD OF WITH OIRECTIONG

URDEREDJREJEC p ! .
) . \—//
NG ORDERS AS TO COSTS

S L






